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CENTRAL ADMINISTRATIVE.TRIBUN 
KOLKATA BENCH, KOLKATA 

No. O.A. 350/00798/2018 	 Date of order: 9.07.2018 

Present 	: 	Hon'ble Ms. Bidisha Banerjee, Judicial Member 
Hon'ble Dr. Nandita Chatterjee, Administrative Member 

Piyali Kar, 

Daughter of Nimai Bhushan Kar, 
Aged about 45 years, 
Working as Chief Matron under 
Medical Director B.R. Singh Hospital, 
Sealdah, Kolkata - 700 014, 
Residing at Shakuntala Apartment, 
Flat No. - 3B, 132 Subhashnagar Road and 
P.O. - Rabindranagar, 
Kolkata 700 065. 

1' 	
---Applicant 

' -Versus- 
IL 

	

!* 	•; 
Union oflndia; 	 . 

- 	/  
Service through. the Genéral.Manager,.. 

Eastern Railway, 

17, N.S. Road, 	\ : : 
Kolkata - 700.001.. 	. 

- 
- '.'. .. 

The Chief Personnel Offiëer, 

Eastern Railway, 	. 

17, N.S. Road, 	- 

Kolkata —700001. 

The Principal Chief Medical Director, 

Eastern Railway, 

17, N.S. Road, 

Kolkata —700 001. 

The Divisional Railway Manager, 

Sealdah Division, Eastern Railway, 

Sealdah, Kolkata - 700 014. 

The Medical Director, 

B.R. Singh Hospital, 

Sealdah, 

Eastern Railway, 
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Kolkata — 700 014. 

6. The Senior Divisional Personnel Officer, 

Sealdah Division, Eastern Railway, 
Sealdah, Kolkata — 700 014. 

---Respondents 

For the Applicant 
	

Mr. K. Sarkar, Counsel 

For the Respondents 	Ms. S.D. Chandra, Counsel 

ORDER(Oral) 

Per Ms. Bidisha Baneriee, Judicial Member: 

Ld. Counsels for the applicant.and.rëspondents are present and are heard. - 	Cl 
\. 

2. 	This O.A. has been filed underiSectjon 19 df the Administrative Tribunal 

4 	I /.\ 
Act, 1985 in order to seek the follow

\
ing

\ 
 relief.

/ 
 

'(i) 	To direct the  respôndehts to• têThdthe biefit of the O.M. dated 
/ 6.12.2017 of Ministry of Health&,l5arnrly'W1fare, tursing Section, Govt. of 

India to the applicant by wayof implrretatibn of the judgment and order of 
the 	Hon'ble High Court-of t'DelhL i1rUVP....(C) No. 8058 of 2015 dated 
04.11 .2016 as contained nA'nne 	A-3'heiQn;/ 

.. 	.. 	/ 	.'_.  
To direct the respondentsTto. deal with. and or dispose of the 

representation of the a"ppantJnfhis respect da(d 23.4.2018 as contained 
in Annexure A-4 herein; 

To direct the respondents to produce the entire records of the case 
before this Hon'ble Tribunal for proper adjudication of the issues involved 
herein; 

And to pass such other order or further order or orders as to this 
Hon'ble Tribunal may deem fit and proper." 

3. 	During hearing both the Counsels agreed at the bar that the matter can be 

disposed of with a direction upon the competent authority i.e. the Divisional 

Railway Manager, Eastern Railway, Sealdah, respondent No. 4 to consider and 

dispose of the representation preferred by the applicant on 23.4.2018 within a 

fixed time frame. 

4. 	Therefore, without going into the merits of the case, the O.A. is disposed 

of with a direction upon the respondent No. 4 to consider the representation 
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dated 23.4.2018 in accordance with law and dispose it of with a reasoned and 

speaking order to be issued within three months from the date of receipt of a 

copy of this order and communicate the decision so taken within a fortnight 

thereafter. 

If the applicant is found entitled to the benefits as prayed for then the 

same be extended in her favour within a period of three months thereafter. 

The O.A. is disposed of accordingly. No costs. 

7 	 - 	• 	- 

(Nandita Chatterjee) 	 (Bidisha Bnerjee) 
Administrative Member 	 Judicial Member 
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